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MR. CHAIRMAN: Last question. I do 
not think it requires much more time. Mr. 
Dhabe. 

SHRI SHRIDHAR WASUDEO 
DHABE: Sir, last time when we discussed 
this question, it was brought to thj notice 
of this House that elections to the Coun-
cils from the local bodies have not been 
held in some States for the last ten years 
or so because the local bodies have been 
superseded and elections. . . 

MR. CHAIRMAN: But this is not 
about local bodies. 

SHRI SHRIDHAR WASUDEO 
DHABE: I am coming to that Elections to 
the Council are under the jurisdiction of 
the Election Commission. One of the major 
recommendations made in this report 
under item 19 is that such elections to 
local bodies should be brought within the 
jurisdiction of the Election Commission. 
Today the position is that in many States 
elections to the Councils from the local 
bodies are not held and therefore there are 
no representatives on the Councils from 
the local bodies for the last 10 years or so. 
May I know from the Minister whether he 
will take immediate steps to amend the 
law and bring it under the Election 
Commission and direct the States to hold 
elections to the local bodies like municipal 
bodies or corporations se> that Council 
elections from the local bodies could be 
held? 

 
SHRI GHULAM    RASOOL MATTO: 

The Law Minister has said that 70 pro-
posals are under the consideration of the 
Government with regard to the election 
reforms. I would request the Law Minister 
to let us know whether one of these is anti-
defection law on the lines of the Jammu 
and Kashmir law and whether this is 
under consideration. 

 

MR. CHAIRMAN: Question No, 224. 
Question No. 223 is postponed. 

*223. Transferred to the 5th August 1982] 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF ENERGY (SHRI VTK-
RAM MAHAJAN): (a) A statement is 
placed on the Table of the House. 

(b) Information is being collected and 
will be placed on the Table of the House. 

(c) The acquisition of land under the 
Law requires payment of compensation to 
those whose lands are acquired and this 
responsibility is being discharged by the 
coal companies. However, in addition to 
cash compensation, the coal companies are 
also offering employment to the affected 
persons according to available vacancies. 
In the case of tribals whose lands are ac-
quired, the companies have been advised 
also to provide homestead land to those 
tribals who have been displaced. 

tThe question was actually asked on 
the floor of the House by Shri Ram 
Naresh Kushwaha. 
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fore also. I remember that bat, -still, give 
the assurance they want for these displa-
ced persons. 
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SHRIMATI MANORAMA PANDEY: Sir. 

.  . 

MR. CHAIRMAN: You have asked your 
question. Mr. Kalyan Roy. This is last 
question. 

SHRI KALYAN ROY: The matter has 
become absolutely serious. Is it not a fact that a 
large number of new    coal-mines have  been  
delayed,  and  in     some  cases ihey  have  been  
temporarily     abandoned because  of  the  
serious   resistance of the local people who 
want jobs for the loss of land? In this House, 
Sir, there was question on the 2nd of March,  
1981. It was said  that fifteen  villagers   were   
killed  in the Balarampur Project of the CCL,  
the Central   Coal   fields  Limited,   because  of 
the dispute and  that there was agitation, 
holding up of coal washeries at the Kedia area 
in the Central Coalfields. Because of the 
seriousness     of the     situation, is the Minister     
aware   that  the  joint  bi-partile committee for 
the coal industry, set up a committee under the -
present Chairman of Coal  India  to  sort out the 
JiflforettCo in co-operation  with  the  trade  
unions?  Sir, the second question  is:  Is he also 
aware that the five coal companies have no uni-
form policy on who has to get job.   So, 
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the Central Coalfields offers one for loss of 
three acres of land; and the Eastern Coalfields, 
one for loss of one acre of land. In order to 
have uniformity and the co-operation, a sub-
committee was set up under the chairmanship 
of Wadhera. What has happened to the report 
of th£ subcommittee? How many times did it 
meet? Were the reports accepted? Following 
that, Sir, there was an agreement in the 
presence of the Chief Minister, Mr. Jyoti Bosu, 
where the Chairman of the Coal India was 
present and the representatives of all the 
Central trade unions were present. There also 
an agreement was arrived at. What has 
happened to the implementation of the 
agreement which would take care of the 
serious agitation which has affected the 
acquiring of land in Madfiya Pradesh and 
around Singrauli, in the Central Coalfields, the 
Hazari Bagh area and in large parts of the 
Birbhum and the Burdwan Districts of West 
Bengal. 

SHRI VIKRAM MAHAJAN: We are facing 
the problem in the acquisition of land mainly in 
the areas covered by West. Bengal and Bihar. 
In Madhya Pradesh we have a very nominal 
problem. In West Bengal the major problem is 
that it is not the land-losers who are mainly 
creating obstruction but it is the people who did 
not lose land. Therefore, the problem has not 
been created by the land-losers but by those 
who are not land-losers of the surrounding 
villages. That is the main problem being faced 
in West Bengal. The most liberal form of 
employment is being provided in West Bengal. 
We are offering one job for one acre, whereas 
in other areas we are offering one job for three 
acres as the Member has correctly put it, as for 
example, in the CCL. It is true, and the hon. 
Member also knows, that in West Bengal we 
have very little leverage to control the law and 
order situation. Therefore, any number of 
committees we may appoint, are not going to 
solve the problem unless the Government also 
helps us. 

SHRI KALYAN ROY: Sir, I have as-   . ked 
the specific questions: What happened to the 
agreements of the joint    bipartite coal 
committee regarding    giving of jobs for loss of 
land and what    happened to 

the agreement which was signed before 
Mr. Jyoti Bosu, Chief Minister, where 
the trade union representatives were also 
present? Mr. Mody has pointed out that 
the Minister specially in charge of coal, 
Mr. Gargi Shankar Mishra, is absent. Mr. 
Ghani Khan Chaudhuri, the Cabinet 
Minister is absent. It has been given to a man 
who has nothing to do with coal. This is how 
the Parliamentary democracy is functioning. 
He is not fit, not competent to answer any 
question regarding coal committees which 
were set up. What has happened to the 
agreements? (.Interruptions) 

SHRI VIKRAM MAHAJAN: The hon. 
Member has very little knowledge of the 
subject.   (Interruptions) 

SHRI KALYAN ROY: What is your 
specific reply to the specific question? 

SHRI VIKRAM MAHAJAN: I have 
specifically answered. We have honoured all 
the agreements. The problem we are facing is 
because of the lack of co-operation from the 
West Bengal  Government. 

SHRI KALYAN ROY: I asked: What 
happened to the implementation of the 
agreements? What are the agreements? Is he 
aware that there was a committee under the 
Chairman of the Coal Ind<a? How many 
times did it meet? Does he know anything? 
Let him answer, Sir, or, let him enquire into 
it. 

SHRI VIKRAM MAHAJAN: The answer 
which I have given is complete. The hon. 
Member is in the habit of raking up questions 
again and  again. 

SHRI PILOO MODY: Where is Gunny-
bags, first of all? 

MR. CHAIRMAN: Question No. 225-I 
think it is better to go to something else. 

SHRI KALYAN ROY: I think this is a 
very relevant question. Where is Gunny-bag? 

SHRI PILOO MODY: Where is Gunny-
bags? 

*225. [The Questioner (Shri K. V. R. S. 
Bahubba Rao) was absent, For answer vide 
col.  . . infra] 


